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1. The learned counsel for the petitioner submits that the 

non-compliance of the order dated 13.05.2025 passed by the 

learned Special Judge, NDPS Act at Namchi led to the filing of 

the contempt petition. However, the learned Additional Advocate 

General submits that he has already discussed the matter with 

the concerned officers and they will comply with the order dated 

13.05.2025 passed by the learned Special Judge, NDPS Act at 

Namchi.  

2. In view of this, the learned counsel for the petitioner seeks 

to withdraw the instant petition. Accordingly Contempt Case (C) 

No.03 of 2025 stands disposed as withdrawn. 
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